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SYNOPSIS

. That the present application urgently addresses the diminishing

existence of the Sotg River (a tributary of the Sahibi River)
which flows through the Kotputli-Behror district of Rajasthan
and eventually merges in to the Sahibi River. This river is
facing a dire environmental crisis due to a trifecta of challenges:
illegal mining/stone crushers operating in its riverbed, unlawful
encroachments, and neglected maintenance.

That the deep-dug pits left behind by the illegal mining in its
riverbed as well as the riverbed of the streams which feeds in to

the Buchara Dam, have significantly contributed to the

diminished existence of the Sota River by obstructing the flow

during the rainy season.

 That the several streams which merge at the Buchara Dam.

from where the Sota River flows out, have dried up and and
hence the Buchara Dam have remained empty for the past
several years.

That the explosives are illegally used in the blasting boulders,
in the illegal mining activities, endangering the lives of the

residents.

 That the diminished existence of the Sota River and dried

Buchara Dam has had a profound impact on the region,
including drastically lowered groundwater levels, which, as a
result, now threaten the livelihoods of neighbouring
communities. Subsequently, the Sahibi River lost one of its
tributaries.

That the local government and relevant authorities have failed
in their duty to maintain the river’s flow, and restore its vitality,
the absence of effective rainwater harvesting strategies
exacerbates the crisis. The situation demands urgent judicial

intervention to safeguard the Sota River, Buchara Dam and



secure the well-being of human inhabitants and delicate
€cosystems.

. In conclusion, the Sota River, Buchara Dam, faces a critical
environmental crisis demanding urgent attention and action.
This petition to the Hon’ble National Green Tribunal serves as a
plea for justice not only for the river but also for the
communities and ecosystems intricately linked to its flow. The
revival of the Sota River and the Buchara Dam stands as an
imperative and essential for realising sustainable development,
water availability, and environmental equity in the region.

Hence, the present application before this Hon’ble Tribunal.
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LIST OF DATES AND EVENTS

Dates

Events

1994

Rajasthan State Industrial Development &
Investment Corporation Ltd (RIICO) acquired
the area in the riverbed of Sota River, in
which it later established the Keshwani
Industrial Area narrowing down the Sota
River to a few metres.

2005 onwards

Stone crusher units, Bajri and other mining
activities commenced in and around the
riverbed of streams feeding the Buchara Dam
as well as the Sota River resulting in the
slowly drying river ecosystem

April 2017

One, Nityendra Manav approached the
Hon’ble NGT Central Zonal Bench [OA No
45/2017] pertaining to the illegal mining
activities and the stoner crushers in the region
which includes the Buchara Dam and the Sota
River

03 October 2017

Order in the matter of OA No 45/2017
Central Zonal Bench, issued certain directions
for the mining and stoner crusher units in the
Kotputli region where the Sota River lies.

24 September 2019

Rajasthan Patrika's article reported the extent
of illegal mining taking place in the dried-up
Buchara Dam.

24 November 2019

Three got injured due to explosives while
unlawfully mining in the dried-up Buchara
dam using explosives.

2019-Present

Dharnas, padyatras, and complaints made by
the residents to the authorities, but to no avail.




February 2023

Social activists and the regional farmers
handed a complaint to the SDM Kotputli
regarding the unchecked illegal mining in the
Buchara Dam and Sota River among other
concerns.

April 2024

The present application
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To
The Hon’ble Chairperson and Companion Member of the National
Green Tribunal

The Humble Application of the Applicants abovenamed

MOST RESPECTFULLY SHOWETH:

1. That the present application is filed under Section 14 & 15(1)
read with Section 18(1) & (2) of the National Green Tribunal
Act, 2010 (hereinafter referred to as the 'NGT Act'), by the
applicants, interested in environmental protection and

ecological restoration.

]

. That the present application respectfully addresses the Hon’ble
National Green Tribunal, urgently drawing attention to the
alarming condition of the Sota River in the Kotputli-Behror
district of the state of Rajasthan and flowing in to Sahibi River.
Historically, this river has been a vital source of water for local
communities and agriculture. However, due to illegal
encroachments and mining activities, the river’s health has
deteriorated drastically, resulting in its near-complete
disappearance and a severe decline in groundwater levels in the

region.
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3. That the once-thriving river system of Buchara Dam and Sota

River is now in a state of profound neglect, demands immediate
and comprehensive judicial scrutiny and action. The applicants,
representing a concerned segment of society with enduring
connections to the land and its people, respectfully implore the
Tribunal's engagement to halt the ongoing environmental
degradation and initiate robust revival measures. The need for
the Tribunal's intervention is underscored by the systemic
failures that have allowed such a vital natural resource to
languish, highlighting a broader crisis of environmental

governance and stewardship in the region.

FACTS:

. That the origin of the Sota River, traces to several smaller
streams which originate close to the villages of Kali Khera,
Theekariya, Chosala, Cheeplata etc. in the Kotputli-Behror
district. These streams feed the Buchara Dam from where the
Sota river flows through several villages and merges in to the
Sahibi river close to the Jalalpur village of the Kotputli-Behror
district of Rajasthan.

. That historically, the Sota River has been a tributary of the
Sahibi River and has played a vital role in sustaining
agriculture, supporting biodiversity, and serving as a lifeline for
several villages along its course. True copies of Survey of India
(Open Series Map G43D14, G43E2, G43E1, G43ES5) showing
the origin and course the streams which merge and feed the
Buchara Dam; and the course of the Sota river from Buchara
Dam until it merges in to the Sabi river is annexed as Annexure
1 (colly).

. That the Sota River is on the verge of extinction due to multiple
reasons including the major ones listed below:

a.lllegal Stone Crushers and Mining Activities: The Sota River

faces degradation due to unregulated mining activities and the
operation of the Stone Crushers in the riverbed of Sota River as

well as the streams feeding they Buchara Dam. The deep pits

10
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created because of the illegal mining activities are left in the
riverbed and these deep pits stop the water from flowing
further into the river.

b, Unlawful Encroachments: Unauthorized constructions along
the riverbed of Sota River as well as the streams feeding they
Buchara Dam, disrupt the natural flow and alter the ecosystem.
The illegal encroachments are mainly done by the stone crusher
units operating in the riverbed. In addition, at several places,
there are illegal encroachments by the neighbouring farmers
using the riverbed for cultivation, hindering the flow of the
rainwater.

¢. Neglected Maintenance: There haven’t been ample efforts

from the relevant authorities, and hence, this lack of proper
rainwater harvesting, and river management practices such as
check dams etc. exacerbates the crisis.

True copies of the news articles reporting the deteriorating
situation of the Buchara Dam and failure of the authorities in
maintaining it, are annexed as_Annexure 2 (colly).

. That illegal explosives are frequently used in the mining
activities which is dangerous for the local residents. There have
been several incidents of the accidents as a result of using the
blasting/explosives in the mining one such incident took place
in November 2019 when three people were seriously injured
and was widely reported in media such as in Times of India
titled - ‘Three hurt in blast during illegal mining’. A true copy
of the Time of India news article from November 2019 titled
‘Three hurt in blast during illegal mining’ is annexed as
Annexure 3.

. That Rajasthan State Industrial Development & Investment
Corporation Ltd (RIICO) established the Keshwana Industrial
Area in the riverbed of the Sota River, narrowing down the
riverbed to merely a drain. It is pertinent to mention that
Rajasthan State Industrial Development & Investment
Corporation Ltd (RIICO) alleges to have acquired the land for
the establishment Keshwana Industrial Area in 1994. A true

copy of the layout plan and satellite view of the Keshwana

11
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Industrial Area showing narrowed Sota River is annexed as

Annexure 4.

That there are several illegal permamnent estalishments in the
riverbed of the Sota River such as the RPS International School
in Sotanala. In addition, several industrial units of the
Keshwana Industrial Area are constructed in the riverbed of
Sota River. A satellite view showing the RPS International
School constructed in the riverbed of Sota River is annexed as

Annexure 5.

10.That at several places, the public road crossing the dried up

11

riverbed of Sota River have no bridge and constructed in the

riverbed.

.Beyond its immediate environmental ramifications, the

degradation of the Sota River as well as the Buchara Dam has
broader societal impacts, disrupting the socio-economic fabric
of the local communities. Agriculture, a primary livelihood for
many in the region, has suffered due to the unreliable water
supply, with the loss of biodiversity further diminishing the
natural resilience of local ecosystems. The degradation of the
Sota River represents not only an ecological crisis but also a
looming socio-economic challenge, underscoring the urgency

of a coordinated revival effort.

12.I1t is further submitted that the Sota River's decline has

exacerbated water scarcity issues and loss of groundwater,
pushing the community towards unsustainable water sources
and practices. The loss of the Sota River as a natural water
source has heightened dependencies on groundwater extraction,
accelerating the depletion of these reserves and leading to a
vicious cycle of water insecurity. This situation has magnified
the imperative for the river's revival, not only as an
environmental endeavour but as a crucial step towards
sustainable development and ensuring water security for future

generations.

12
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13.That the problem of illegal operations of stone crushers, mining
activities, and encroachments have been reported in the media
time and again to which the responsible authorities have turned
their face away and there is no hope of any action to be taken
by them pertaining to these illegal activities hindering the flow
of Sota River.

14. That the Buchara Dam contributed to the groundwater
recharging as well as to store the rainwater which was then
passed to the villages for irrigation. In the past, the Sota river
was used by approximately 10,000 farmers in 20 different
villages for the irrigation purposes and hence is a lifeline for the
farmers of the region. Due to the disappearance of the river
streams filling up the Buchara Dam, the water collection in the
Dam has stopped. Satellite views comparing the water stored in
the Buchara Dam in October 2012 and November 2022 are

annexed as Annexure 6.

15.That in view of the aforesaid facts and conditions, the
applicants are filing the present application before the Hon’ble
National Green Tribunal on the following, amongst other
grounds which the applicants may take at the time of hearing

after craving leave of this Hon'ble Tribunal:

GROUNDS:

16.That the environmental degradation of the Sota River is directly
threatening the region's ecological balance, loss of groundwater,
and contributing to the water scarcity in the region.

17.That the ongoing negligence of the authorities and the
dust/pollution from the illegal stone crushers, as well as the
usage of blasting explosives in the illegally operating mining
activities, compromise the fundamental human right to a clean
and healthy environment. The lack of effective enforcement of
existing environmental regulations has led to a scenario where

the river's deterioration continues unabated, impacting not only
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the immediate area but also contributing to larger-scale
environmental issues such as biodiversity loss and climate
change impacts. The situation presents a clear failure in
upholding the principles of sustainable development and
environmental justice, warranting immediate judicial review
and intervention to rectify these oversights and initiate a
comprehensive restoration strategy for the Sota River.

18.The river's decline poses an existential threat to regional
ecological integrity and undermines the economic foundation of
agricultural communities. The disappearance of the Sota River
contravenes both the spirit and the letter of environmental
protection laws, infringing upon the community's fundamental
Right to a Clean Environment. Hence, immediate and
coordinated efforts are essential to halt further damage and
initiate the river's restoration process.

19.That the grounds mentioned above collectively underscore the
severe degradation of the Sota pataRiver and the negligence of
the responsible authorities, highlighting a systemic failure to
enforce environmental regulations and protect vital water
resources. These issues, exacerbated by unchecked illegal
mining activities, illegal encroachments, and inadequate
necessitate urgent intervention. Hence, there is an urgent need
for comprehensive rejuvenation efforts under the oversight of
this Hon'ble Tribunal to revive the Sota River, restore the
ecological balance and ensure the well-being of the affected
communities.

LIMITATION:

20.The pressing nature of this application is underscored by the
continuous environmental degradation and the potential for
irreparable damage to the river's ecosystem and adjacent
communities. A prompt action facilitated by the Tribunal's
directives is critical to commence remedial measures, enforce
pollution controls, and instigate sustainable river management
practices, thereby preventing further deterioration of the Sota

River's health.



15

PRAYER
16. In light of the outlined facts and circumstances, it is most
respectfully and humbly prayed that the Hon'ble Tribunal may be
pleased to:

a. Direct the respondent authorities to conduct a comprehensive
environmental assessment of the Sota River, Buchara Dam
and of the river streams merging into the Buchara Dam,
documenting their current state, listing all past and present
illegal mining & stone crushing activities, areas of illegal
encroachments, and to report the findings to this Hon'ble
Tribunal.

b. Order the immediate removal of all mining activities and
illegal encroachments along the basin of Sota River and
enforce measures in accordance with the Environmental
Protection Act, 1986, and other relevant guidelines.

c. Mandate the implementation of a sustainable river
rejuvenation plan for the Sota River that includes measures
for rainwater harvesting, groundwater recharge, construction
of check dams, and the restoration of native flora and fauna,
in line with the National Water Policy and the principles of
sustainable development.

d. Direct the establishment of a monitoring committee
comprising environmental experts, local community
representatives, and government officials to oversee the
execution of the rejuvenation plan and ensure compliance
with this Tribunal's directives.

e. Pass any such other or further order as this Hon'ble Tribunal
may deem fit and proper in the current facts and

circumstances of the case

t R

" (:} ok o7
Amit Kumar Kailash Meena

Date: 02.04.2024
Place: New Delhi
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BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL
ZONAL BENCH, BHOPAL
Annexure 3

IN
ORIGINAL APPLICATION NO. 90 OF 2024

ON BEHALF OF
Amit Kumar & Anr ......Applicants
IN THE MATTER OF
Amit Kumar & Anr ......Applicants
VERSUS

Union of India & Ors. ......Respondents
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Printed from

THE TIMES OF INDIA

Three hurt in blast during illegal mining

TN | Nov 25, 2019,12.05 PM IST

JAIPUR: Three villagers were injured while using explosives for
illegal mining in Buchara village of Kotputli on Sunday morning
Two of them suffered minor injuries but the third person was
grievously hurt and is serious. All three have been referred to
Jaipur for treatment.

Kotputli circle officer Dinesh Kurnar Yadav told TCI, “Villagers
informed us that three locals have been hurt due to blast in
explosives. They were unlawfully mining in the dried up Buchara
dam. They got injured due to explosion in the boulders.” They have
been identified as Santosh Meena (28), Manoj Meena (20} and
Satpal Meena (30). Santosh and Manoj sustained minor injuries

but Satpal was hit by a stone on his head.

According to officials, almost entire village is involved in illegal mining in Buchara dam.

“The dam has no water for many years but has few hills where mining is done illegally by the villagers who have
turned it into their source of earning. The family of the three injured did not inform us. The material used by
villagers as explosives is locally made. It can be dangerous if someone does not have proper knowledge of using
it" Yadav added.

A case would be registered against the three accused, confirmed cops and the circle officer said. “We would
register a case of illegal mining against the three who were injured. We are monitoring the condition of all three

but their families are not very forthcoming since the trio are accused of a crime. A case under relevant IPC
sections would be lodged.”
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LAY OUT PLAN OF INDUSTRIAL AREA KESHWANA ( KOTPUTLI )
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Satellite view showing construction in Sota riverbed - Keshwani Industrial Area by RIICO

Coordinates: 27.818953, 76.225632
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Satellite view showing permanent construction in the dried up
riverbed of Sota River

Coordinates: 27.835462, 76.266149
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VERSUS

Union of India & Ors. ......Respondents
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Satellite View of Buchara Dam on 29 October 2012

Comparison the satellite views from October 2012  and
November 2022 of the water collected in Buchara Dam shows

empty and dry Dam in 2022.
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BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL ZONAL
BENCH, BHOPAL
ORIGINAL APPLICATION NO. 90 oF 2024

IN THE MATTER OF

Amit Kumar & Anr, ......Applicants

VERSUS

Union of India & Ors. ......Respondents

AFFIDAVIT

We, the undersigned applicants, do hereby solemnly state and affirm as under:

1. That we are the applicants in the Original Application (OA) of the above-
captioned matter before the Hon'ble National Green Tribunal, being
conversant with the facts and circumstances of the case, and we are
competent to swear this affidavit.

2. That the present application is submitted by us to address the critical
environmental degradation and seek the rejuvenation of the Sota River as
well as the Buchara Dam in the Kotputli-Behror District of Rajasthan. “

3. That we have written, read, and understood the contents of the application
thoroughly and the information provided therein is based on our
knowledge, beliefs, and the documents available to us.

Page 1 of 2
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4. That the annexures to the present application, are true copies of their
respective originals.

- Fy 'Vl‘ 7k 3 R
\/47"‘4_}:, \}:\Q 5 oWy £ \ L

Amit Kumar Kailash Meena
(Aged 26 years) (Aged 59 years)

PLACE: New Delhi
DATE: 02.04.2024

VERIFICATION

Verified at New Delhi on this 2nd day of April 2024 that the contents of the
above application, including the annexures and statements made therein, are
correct and true to the best of our knowledge, belief, and official records. No
part of it is false, and nothing material has been concealed therein.

QS
Amit Kumar Kailash Meena
(Aged 26 years) (Aged 59 years)

PLACE: New Delhi
DATE: 02.04.2024

e 8 e
SOT4F;. A TZfTED/
( * (Tis “:iy? CFoT:\rzs ﬂ’\

LELwy ! NOTARY PUBLIC
-7{(, OELHI (INDIA)

(&) \
{3
\{? S L7 0n

P : Page 2 of 2



